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Mr. C.B.Sharma, councgel for the applicant

Heard the learned councgel for the applicant.

The learned counsel fpr the applicant submits
that vacancies %ﬁﬁ}still exist at Jaipur and Bharatpur
for the post of Postman and applicant js ready to file
fresh representation. He also submits that fhis OA mey
be disposed of by giving suvitable directions to the
respondents to decide the represenﬁation of the
applicent within & specified period considering the
grievance of the applicant sympathetically and as per
rvles. |

In view of the ecubmissions made before us, we
direct respondent No.2 to decide the representation,
if filed by the applicent within twe weeks, by &
reasoned and speaking order within two monthe from the
date of receipt cf such represenfation considering the
grievance of the applicant sympathetjéally and as per
rules. The spplicant shall be at liberty to approach
the proper forum in cese he feels dggrieved by the
decision on such representation. (

With the abeove directions this OA.is disposed of.
Copy of the OA aslongwith ordef ﬁay be esent to

respondent No.2 for necessary action.

(H.8.Gupta) (S.K.AGARWAL)
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